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GOVERNMENT OF INDIA .
MINISTRY OF FIMANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF DIRECT TAXES

Eo o

New Delhi, theZ74October, 1998
NOTIEICATION

i e = e

F.No. (F.No. 204/49/95-ITA.II). It is notified for
general information that M/s. GRUi Finance Limited, Ambica House
B/H C.U. College, near Income Tax Circle, "Asharam Road, Ahmedabad
has been approved by the Central Government for the purposes of
Section 36 (L) (viii) of the Income Tax Act, 1961, for the asseéssw
ment years MAZH P 12998-99 and 1999-2000.

The approval is subject to the condition that the company

will conform to and comply with the provisions of Sactlon 36 (1)
(viii) of the Income-tax Act, 1961.
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Under becretdry to the CGovernment of India
Notification Mo, (13 ] (F.No. 204/49/95-ITA.II).
To

The Manager, -
Government of India Press,
Mayapuri, New Delhi.

Copy to -
l. M/s. GRUN Finance Limited, Ahmedabad.

2 ALl CCsIT and DGsIT.

3. CRAG of India (40 copies). ,

4, J.3ccy. & Legal Advisor, Min., of Law, New Delhi.

B Addl, Secy. (Admn.) Deptt. of Reﬁenue, New Delhi.

6

Bulletin Section, DIT (RSP & PR), New Delhi.

; (MALATHI R. SRIDHARAN)
Under Secretary 2o the Government of India
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